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(10) S.R.O. No. 28M dated tha 1st 
Decexphex, 1996, Making certain 
further amendment to the Cotton 
Textiles (Control) Order, 1948.

(Ill  SR.O. No. 3017, dated the 18th 
December, 1998, making certain 
further amendment to the Cotton 
Textilas (Control) Order, 1948.

(12) 8 R.O. No. 1288, dated tha 20th 
April, 1907, making certain further 
amendment to the Cotton Textiles 
(Control) Order, 1948.

(18) SR.O. No. 2807, dated the 14th 
September, 1957, making certain 
further amendment to the Cotton 
Textiles (Control) Order, 1948

(14) SR.O No. 47. dated the 4th 
January, 1958, making certain further 
amendments in the Ministry of Com* 
merce and Industry Notification 
No. S.R.O. 1150, dated the 80th May, 
1955 [Placed ir» Library See No 
LT-506/58].

A m e n d m e n ts  to  E m plo ye e s ’ 
P rovident F unds Sch em e

The Minister of Labour and Employ­
ment and Planning (Shri Nanda): I 
beg to lay on the Table, under sub­
section (2) of Section 7 of the Em­
ployees Provident Funds Act, 1952, a 
copy of Notification No. SJR O. 331, 
dated the 25th January, 1958, making 
certain further amendments to 
the Employees’ Provident Funds 
Scheme, 1952 [Placed tn Library 
See No LT-507|58]

A m e n tm e n t s  to  In d u strial  D ispu tes  
( Cen tra  t.) R ules

Shri Nanda: I beg to lay on the 
Table, under sub-lection (4) of Sec* 
tion 38 of the Industrial Disputes Act, 
1947, a copy of Notification No. S.R.O. 
141, dated the 11th January, 1958, 
making certain further amendments 
to the Industrial Disputes (Central) 
Hules, 1957. [Placed in Library. Sea 
No. LT-508/58].

AMSMMMtMXS TO TEA Rules

Tha Minister of Commence (Shti 
Kanango): I beg to lay on the TaMe, 
under sub-section (8) of Section 40 
of the Tea Act, 1953, a copy of Noti­
fication No. SR.O. 158, dated the 11th 
Januarv, 1958, making certain further 
amendments to the Tea Rules, 1904. 
(Placed in Library. See No. 
LT-509/S8].

Amendment ro Corns Rules

Shri Kanango: X beg to lay on the 
Table, under sub-section (3) of Sec­
tion 48 of the Coffee Act, 1942, a copy 
of Notification No. S.R.O. 200, dated 
the 18th January, 1958, making 
certain smendment* to the Coffee 
Rules, 1955. (Placed in Library. See 
No LT-510/58].

Sta tem en t  corkectznc reply  given  to  
U n btam e d  Q uestio n

Shri Kanango: I beg to lay on the 
Table a copy of the statement correct­
ing the reply given on the 19th 
November, 1957, to Unstarred Ques­
tion No. 397 re cottage industries.

Statement

In reply given to part (a) of the 
unstirred question No 397 answered 
m the Lok Sabha on 19th November,
1957, instead of thf existing amount 
given against Khadi (including Ambar 
Khadi) and Village Industries for 
195ft 57, 1957-58 and the “Total”, the 1
following may please be substituted:

(Rs. in lakhs)

Name of Industry 195^57 1957-58
Khadi ( ncud ng
Ambsr Khad) 9195 137*48

Village Industries 18*96 10*51

Total 124*12 <54*30 ‘

Start T, N. Singh (Chandauli): With 
regard to this correction of ansaree* 
may 7 imggan that they ha circulated 
to all .Members because laying on the 
Table does not mafca available to the




